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THE VICTORIA MEMORIAL (AMENDMENT) ACT, 1972 
No. 40 OF 1972' 

, 
I \ 

[25th August, 19721 

An Act further to amend the victoria biernorial Act, 1903. 

BE it enacted by Parliament in th  Twenty-third Year of the Republic 
of India as follows:- 

Short 1. This Act may be called the ,Vi Memorial (Amendment) Act, 
title. 1972. 1 ,  

Amend- 2. In the Victoria Memorial Act, 19 3, in section 2, in  sub-section (13, -- 10 of : 
ment of 
section 2. I 

(i) for clause (a), the follo clause shall be substituted, 
namely:- 

" (a) the Minister in the Ministry of the Central 
Government concerned relating to the Victoria 
Mpmorial,"; 

(ii) for clause (d.), the follo ing clause shall be substituted, 
name1y:L 

" (a)  two persons to be minated by the Central Govern- 
ment from among persons w 0, in the opinion of that Govern- 
ment, have expert knowledge of the exhibits in the Victoria 
Memorial or are museologists, historians or art historians,"; I 
(iii) for clause (h), the foll wing clause shall be substituted, 

namely : - 

"(h) such and so many p rsons as shall from time to time 
be nominated by the Trustees from among persons who, in the  
opinion of the Trustees, have xpert knowledge of the exhibits 
in the Victoria Memorial or a e museologists, historians or art 
historians, with the approval o the Central Government to re- 
present the general body of m \ scribers.". 


